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THE AIR CORPORATIONS (AMENDMENT) ACT, 1971 

No. 49 OF 1971 

[gth December, 19711 

An Act further to amend: the Air Corporations Act, 1953, 

BE it enacted by Parliament in the Twenty-second Year of the Republic 
of India as follows:- 

1 
i 

1. (1) This Act may be called the Air Corporations (Amendment) 
Act, 1971. , 

(2) The provisions of this Act, except clause (iii) of section 4 which 
shall be deemed to have com into force on the 19th day of May, 1971, i shall come into force on such date1 as the Central Government may, by 
notification in the Official ~ade t t e ,  appoint. 

t 
2. In the Air Corporations,Act, 1953 (hereinafter referred to as the 21 01 1953. 

principal Act), in section 4,- 

(i) for sub-section ( I ) ,  the following sub-sections shall be sub- 
stituted, namely: - 

" (I)  The general superintendence, direction and management 
of the affairs and business of each of the Corporations shall vest 
in a Board of directors which may exercise all such powers and 
do all such acts and things as may be exercised or done by the 
Corporation under this Act. 

(IA) The Board of directors shall consist of a Chairman to 
\ be appointed by the Central Government, and not less than eight 

and not more than fourteen other directors to be appointed by 
the Central Government and the Chairman or any other director 
may be required to render whole-time or part-time servide as the 
Central Government may direct: 

r, 

11-2-1972 : vide Notification No. S. 0. 7 3 ( ~ ) ,  dated 29-1-1972, Gazette of India, Ex- 
traordinary Part 11, Section 3(ii), p. 197. 
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-Provf ded , t h a t  

(a) the same person m be appointed to be the Chair- 
[ 

man of-both the Chairman of one an'd'director I 

df - the .bther; 

(b) the same ,persons rnab be appointed to be directors 
of both the Corporations."; 1 

t , 

(ii) in sub-sections (2), (3) and (43, for the word "member" 
wherever it occurs, the word "director" shall be substituted; 

I 

(iii) in sub-sektion (5), -for the words '"General Manager", the 
words "managing director" and for the -word "member", the word 
"director" shall be substituted. 

'3. 'In section 5 of the principal Act,- Amend- 
ment of 

a (i) in sub-section ( I ) ,  for the word "members", the word ,,,tion 5.  
"directors" and in the proviso thereto, for the word "member", the 
word "director" shall be substituted; 

(ii) in ~~ub-secticsn (2) ,- 
('a) for -the word "member", in .both the places where it 

-occurs, the word "director" shall be substituted; 
. . . . . *  . . 

(b.) ifor.therwords 'Isuch remp.eration by way of..allowances", 
.$ t&.words ‘‘such. rernu.nesation by -way of  salary,, allowances" shall 
be substituted.' ,..- 

5n :sl&section (2)>,- 
. . .  . . .  . . . . .  Amend- 

. .. . . . . . 
;(i) :.Biter c b i e  '(i) , t he  followihg . . . : '<1'$uiu$B , . .:. , shaIl :be inserted, 2;;;;;. 

-.namely: - : 

"(ii) to make such grants as it thinks fibas contribution or 
donatio~,  in furtherance of tbe interests of the Corporation, to 

I aqy fund established for a benevolent or charitable purpose: 

. ' I?io~de'd Ahat ri6thing in thib -&lause .. shill -.be  onstr st rued as 
empowering the corporation to make any such ,grant to any 
political party or for any p.01.itic.a~ purpose - to any individual or 
body;"; 

.. .. 

(ii) in clause (k), for the words "iricludirig provision df ,Catering, 
rest-rooms", the words "including provision of catering, hotels, res- 

'tatirants, ,rest-room$' shAll be substitdted; 

,jiii) befoce clause . ( I ) ,  Lthe following clause shd l  be inserted, 
namely: - 

" (kk) to form one  or more companies under the ..Co.mpanies 

1 of 1956. Act, 1956 to further'the e~cient~pei. 'formmce of i t s  'duties and 
the exercise of its .p.owers under ; this Act: 

, .~ 

i 
Providedthat thenpaid up sqare capital of every company se 

formed shall' b e  held exclusively by, the Corporat~on;". 
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Amend- 5. In section 8 of the principal for the words "General Manager", 
merit Of wherever they occur, the words " director" shall be substituted. section 8. 
Arnend- 
ment of 6. In section 12 of the principal in sub-section ,(2), for the words 
section 12. ['current account", the word "acco shall be substituted. 

Insertion 7. After section 15 of the prindipal Act and before Chapter IV, the 
of new following section shall be inserted namely: - 
15A. 1 
Audit of "15A. (I)  Notwithstanding anything contained in the Companies 
accounts 
of tom- Act, 1956, t h e p d i t o r  of any /company formed by either of the Cor- 1 & 1956. 
panles porations under clause (kk) ,of sub-section (2) of section 7 shall be 
formed 
by Cor- appointed or re-appointed bylthe Corporation concerned on the advice 
pora- of the Comptroller and ~ u d i t o r  General of India. 
tions. 

(2) Save as otherwise provided in sub-section ( I ) ,  in addition to 
the provisions contained in the Companies Act, 1956, relating to the 1 of 1956. 

audit of the accounts of any company, the following provisions shall 
apply to the audit of the accounts of any company referred to in sub- 
section ( I ) ,  namely: - 

(i) the Comptroller and Auditor General of India shall have 
power to conduct a supplementary or test audit of the company's 
accounts by such pers?n or persons as he may authorise in this 
behalf; and for the purposes of such audit to require information 
to be furnished to any person or persons so authorised, on such 
matters, by such persbn or persons and in such form as the 
Comptroiler and Auditor General may, by general or special 

- --. 
order. direct; I 

(ii) the auditor ahpointed or re-appointed under sub-section 
(I) sh2ll submit a copy of his audit report to the Comptroller and 
Auditor General of Ihdia who shall have the right to comment 
upon, or s~pplernent,~%he audit report in such manner as he may 
think fit; !I I 

I i I 
f 

(iii) any such cjomments upon, or supplement to, the audit 
report shall be pla~,&a before the annual general meeting of the 
company at the sa$e time and in the same manner as the audit 
report.". f 

Amend- 8. In section 35 of the principal Act,- 
ment of 
section (i) in clause (a), Yor the words "fifteen'lakhs", the words "forty 
40. lakhs" shall be substiluted; 

I' (ii) in clause (v), for the words "five years", the words "ten 
years" shall be substituted. 

i 

Amend- 9. In section 40 of t$e principal Act, in sub-section ( I ) ,  for the word 
merit of "members", the word )'directorsn shall be substituted. 
section 
40. i 

B 
Amend- 10. In section 41 of the principal Act,- 
ment of 
section 1 
41. (a) sub-sectton (1) shall be omitted; and 

(b) the br kets and figure " (2)" shall be omitted. 19L 
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Id. In section 42 of the princ,qal Act,- Amend- 
ment of 

(i) in sub-section (2), for the word "members", the word section 

"directors" shall be substituteh; 42. 

(ii) in sub-section (3), for the word "members", the word "direc- 
tors" and for the word "member", the word "director" shall be sub- 
3tituted. 

12. In section 44 of the principal Act, in sub-section (2) ,-- Amend- 
ment of 

(i) in clause ( a ) ,  for the words "General Managers", the words section 

"managing directors" shall be substituted; 44. 

(ii) in clause (f) ,  the word "depreciation" shall be omitted. 

13. In section 45 of the principal Act,- Amend- 
ment of 

(i) in sub-section (I),  for the words "Each of the Corporations section 

may, with the previous approval of the Central Government", the 45. 

words, brackets and figure "Subject to the provisions of sub-section 
(3), each of the Corporations may" shall be substituted; 

(ii) in sub-section (2 ) ,  in clause (b), for the words "General 
Manager", the words "managing director" shall be substituted and 
after that sub-section, as so amended, the following sub-section shall 
be inserted, namely:-- 

"(3) No regulation under clause (b) of sub-section (2) shall 
be made except with the previous approval of the Central Gov- 
ernment.". 


